
IN THE CENTRAL ADMIN I S IA TE VE TRI 3U NAL 
CU TTACK B CH : CU TT7CK. 

a 
OtI(NAL APPLICATLON No.205 of 1999. 

Cack, this the3O th day of June, 2CiOc, 

TARAMANI DAS. 	 APPLI CAN T. 

VRS. 

UNION OF INDIA & ORS. 	 RESPOND ENI, 

FOR INSTRLJCTEONS. 

Whether it oereferred to the reporters or not?! 

Whether it be circulated to all the Benches of the 
Central Adminitrative Tribunal or not? 

(G. NARASIMHAM) 	 (MNATH SCM) 
M4BER(JUDICIAL) 	 VICE-ciAI4AL 
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CLAL ADMINISTRAVE TRIBUNAtJ 
0' 	 CU TTACK BNCH ;CU TTPCK. 

ORIGINAL APPLICAON NO.205 OF 1999. 
cütack, thfs the 30th dayoUjüirbb0. 

C0RfM; 

THE HONOURABLE MR. S0MNAi SOM, V.tCE-CHAIiAN 
AND 

'.-IE HONOURABLJE MR. G.NARASIMHN,Mfl43ER(JUDICIAL). 

.. 

SMT. TARAMANI DAS, 
Ages a5oit 45 years, 
W'o.late Keshari Chandra Das, 
Resident of viliage/Poapu  runabandhagada, 
PS: Rainchand 	3;, Diet :Kecfl jha r, 

APPLICANT. 

By legal praCtiticcer: N/S.D. P.Dhal,1<. Rath,s.K. Tripathy, 
M.K. Das, Advc ates, 

-vrs.- 

1. 	unicn of India repreSented thrcugh 
Sretary,Department of post & TeleCcxn, 
Daka 3hawari,N Delhi. 

Superintendent of post cjffices, 
Kejhar Divisi cr1, Kecnjhat. 

pct Master Gie3;a1, 
Kecnjhar Divisicri, 
Kecrij hat. 

4. 	Chief Post Master General,Orissa Circle, 
3hubaneswar, DiS t.KhU rda. 

.... 	RPONDEN. 

By I ega 1 p  rac ti ti cn e r; M 3;. S • 3. J en a, 
Additicrlal standing C.insel(Centrl). 
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OR D ER 

MR. SOMMA Th SOM, VI CE..CI E4AN* 

In this petition, the petitioner has prayed for a 

di rec ti on to the Departmental Au th on ties to release family 

pen si on to her al ongwi th all con secju en ti a]. b en efi ts f rn 

17-4-1978. Respcndents have filed caLnter opposing the 

prayer of the applicant. 

when the matter was called, Mr.D.P.Dhal,learfled 

ccunsel for the applicant and his assonjate were absent.No 

request was also made on their behalf seeking adj onnment. 

In view of this, the  matter cQlld not be al1,& to drag on 

indefinite1y.e have,theref ore, heard Mr.S.B.Jena, learned 

Addittcnal standing Coinsel appearing for the Respondents and 

have also petused the records. 

From the applicattc, it appears that the husband 

of the petitioner was working as EDDA  cum EEMC in 

Pu runab andhagad a 30 and he pass ad away on 16 • 4.1.978. The IM 

Agents a re not enti U ad to pen si on and the wi4az s of deceased 

El) empi oy ees a re al so not en ti U ad to family pen si on • I n vi ew 

of this the prayer for family pension is held to be withoit 

any merit and is rej acted. 

From AnneCure-6 of the Original Application we find 

that on 2.9.1985 a letter was sent to the applicant for 

subrnissicnof certain dccuxnents for considerition of herCase 

for grant of award from P&T Welfare fund. Learned Add].. 

standing cc,-rnsel is not in a position to advise us,if the 

P &T We]. fare Fund is a Govt. 'und C on troll ad by Govt, I nvi e' 

of this, we are unable to pass any order wi threga rd to granting 

of award from p&T welfare iund. ReSpcfldefl ts have stated in 



0 

paragraph-7 of their co.inter that .1500/- have been 

sanctioned to the applicant as exgratia payment from 

Govt. It is not clear if this relief is the award which 

- has been referre d to at Annexure-. We hcever, note that 

in case the applicant's case has not been considered in 

rsu anc e of the o d er 4t Ann ecu re..6 the appropriate 

authorities may consider the same with utmost sympathy 

and pass appropriate orders. 

5. 	i4th the above cbServaticns, the oigina1 

ipplication is disposed of.No Costs, 

(G. NARASIMHAM) 
	

(soMNAai SCM) 
MT3 Ei(3U1DIcIAL) 
	

VICECHIIAN 


